FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S AMAN HOSPITALITY
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/s Aman Hospitality Pvt. Ltd.

Date of incorporation of corporate debtor

20.05.1992

Authority under which corporate debtor is
incorporated / registered

ROC Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74899DL1992PTC048819

Address of the registered office and
principal office (if any) of corporate debtor

Registered Office at: L-4, Green Park, Extension, New
Delhi-110016

Insolvency commencement date in respect
of corporate debtor

12.01.2026

Estimated date of closure of insolvency
resolution process

11.07.2026

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Anup Kumar
IP Red. No. IBBI/IPA-002/IP-N00333/2017-18/10911

Address and e-mail of the interim
resolution professional, as registered with
the Board

Address: 734, Lawyers Chamber Block, Western
Wing, Tis Hazari Court, Delhi-110054

Email: sachanlawanalyst@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address: C-708, I Thum Tower-C
Plot No. A40, Sector-62, Noida-201301, UP

Email ID: cirp.amanhospitality@gmail.com
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1.

Last date for submission of claims

26.01.2026

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and

(b) Details of
representatives

authorized

are available at:

Web link: https://ibbi.gov.in/home/downloads
Physical Address: Not Applicable




Notice is hereby given that the National Company Law Tribunal has order dated 12.01.2026
vide CP(IB) No. 276(ND)/2025 the commencement of a corporate insolvency resolution
process of the M/s Aman Hospitality Private Limited on 12.01.2026.

The creditors of M/s Aman Hospitality Private Limited, are hereby called upon to submit
their claims with proof on or before 26.01.2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Interim Resolution Professional

IP Regd. No. IBBI/IPA-002/IP-N00333/2017-18/10911
AFA: AA2/10911/02/311226/204102

AFA valid till 31.12.2026

Date: 14.01.2026
Place: Delhi
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REGD. OFFICE : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi110001, PH : 01123357171, 23357172, 23705414, Website : www,pnbhousing,com
ToAnce Lmite o BRANCHADDRESS: 1st Floor Sumriddhi Complex, Suite No. 104- 105, Block No. 38/A4, Sanjay Place, Agra- 282002
POSSESSION NOTICE (FOR IMMOVABLE PERTY

Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of Financial

FINANCIAL EXPRESS @] pnb Housing

Assets & in compliance of Rule 8(1) of Enforcement of Security InterestAct, 2002, and in exercise of powers conferred under section 13(12) read with
PSESSION OTI CE . HBL Bn“ K LTD- Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on the date mentioned against each account calling upon the
Whereas, the authorized ofﬂcgr of Jana Small Finance Bank Limited under the Administrative Office: 151 Lane, Shahpuri, Kolhapur-4 18001 respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said
Securitization And Reconstruction of Financial Assets And Enforcement Of Security RHL BAN I{ i : - L notice/s.
! X . K Reglonal Operating Canter: 121 Floor, Bullding Mo 1, Modi Mils Compaund, Okhia Indusinal Estate, o o , o ,
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with aprie ka bank phaca 3 Mew Delhi 110020, The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that the undersigned has taken
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount SYMBOLIC POSSESSION NOTICE the said Rules on the dates mentioned against each account.
mentioned against the respective names together with interest thereon at the applicable Whereas, The undersigned being the Authorized Offieer of RBL Bank Ltd, under Securitization and Reconstruction of Firanclal Asset The borrower/s in particular and the publicin general is hereby cautioned not to deal with the property/ies and any dealing with tr]e property/ies will be
rates as mentioned in the said notices within 60 days from the date of receipt of the said 4 Ent it of Security Interest Act. 2002 (54 of 2002 and | i 1 | under section 13(12) rasd with rule 9 of subject to the charge of PNB Housing Finance Ltd., for the amount and interest thereon as per loan agreement. The borrowers' attention is invited
notices, along with future interest as applicable incidental expenses, costs, charges etc. il st : sl st i Jandin S mﬂmm ke m Ll LI to provisions of Sub-section (8) of Section13 of the Act, in respect of time available, to redeem the secured assets.
incurred till the date of payment and/or realisation. the Security Interest .En’rur-:amaljt: Rulgs. 2002 mued.damand nt;-h::e F:alllng upon Bomower! Guarantons)Morigager(s) 1o repay the Coan Name of the Demand Amount Date of Description Of The
EoTToWeT, 13(2) Notice Date/ Datel Time amount mentioned in the notice within 60 days from receiptof the said notice. Account Borrower/Co- Notice Outstanding Possession Property Mortgaged
St.l Loan No. Co-Borrower/ Outstanding Due & Type of The borrower/ Guarantor|s) having failed to repay the amount, notice is hereby given to the Borrower/Guarantor(s)/Mortgagor and the No. Borrower/Guaranfor Dais . L) .
No. Guarantor/ Mortgagor (ln RS.) as on Possession FIUHH: i ggnera: that tha Upﬂm.mgﬂm bg.lfﬂ tha A.;_‘Ihunzgd ,Dfnm:r of thia REL Ealﬂ:,: Lid. hﬂ-s 13',:9'-' CVHMBEDL T POSSESSION of the NHL/AGR/ |Mr. Pawan Tulwanl | 14.10.2025 | Rs. 15,75,65156 (RUpeeS Flftqen 08012026 House No. 22, Khasra No. 953U Sai
: : o ; : Lo : - 1218/615052| & Mrs. Jyoti Tulwani lakh Seventy Five Thousand Six | (Symbolic) |Enclave, Mauza Bodla, Agra, Uttar
1 24.10.2025 Date: propesly described hereln below In exercise of powers conferred on himber under sub-section (4} of the section 13 of the sald Act read B.O.: Agra Hundred Fifty One and Fifty Six Pradesh-207241,
1) Mr. Pankaj Kumar Rs.17,85,588.32 12.01.2026 with Rule 9 of the Security Interest {Enforcement] Rules, 2002 Paisa Only)
Borrower), (Rupees Seventeen Lac i Details of Properties! | i PLACE:- AGRA, DATE:- 13-01-2026 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.
3073961000523 | __(BOOveY) Eighty Five Thousand | (1% | |81} Name and Address of the Borrower, Pl T s Amount | FECTUGATE
2) Mrs. Priyanka Five Hundred Eighty ' | It Co-Borrower/Guarantors/Mortgagor Due in As. e v
. : .| Physical Assets to be Enforced (Symbale] :
(Co-Borrower) | Eight and Thirty Two Paisa ; . qﬁﬂﬁ ﬂ_ﬂi Union Bank : "
Only) as on 20-10-2025 |Possession| 1.\ s Gupta Enterprises, Proprietor Mr. Sachin| Freshoid Residential Property Bearing Rs. S Z1E el Regional Office: 1st Floor, B.D.A. Complex,
Description of the Property: Property Detail: All that piece and parcel of the Gupta, D-108, Sector 12, Pratap Vinarwvijay Nagar,|  No. N-186 H.I.G Duplex, N-Block, .1,3!35?.235-- o — Priyadarshani Nagar, Bareilly (U.P.) - 243122
Immovable Residential Plot No.154 A & 155, Khasra No.05, Admeasuring Area 200 Ghazigbad, Uttar Pradesh 201001 Bectot- 12, Pratap Vihas, Measuring '-E”Fi"fh_ _1“'? B
Sq.yard i.e. 167.22 Sq.mtrs. situated at Sector 5 Colony Nawada Road Gram 2.| Mr. Rameshchand Gupla, 111.52 Square Meters, Ghariabad, tare- Ly
FatehpurJatt, Saharanpur, Uttar Pradesh-247001. Owned by Pankaj Kumar, S/o. D-108, Sector 12, Pratap Vihar.vijay Nagar,| Tehsi and District Ghaziabad. The said FourLakhe | 07.11.2025 E-AUCTION SALE NOTICE
Mr. Deshraj. Bounded: On the North by: Plot No.153, On the South by: Plot Gheidhad Utiar Fradesh 201001 '| Property Is bounded as under: Norih; | E'2hty Seven | 13-01-2026 E-Auction Sale Notice for 5Sale of Immovable Assets under the Securitisation and Reconstruction of
No.155A, On the East by: Plot No.133 & 134, On the West by: Road 20 feet wide.§ |5 Mrs. Babita Gupta, D-108, Sector 12, Pratap Vihar, | Property N- 185, East: Property N-155, Thousand Two Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule B{6) of the
Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein Vijay Nagar Ghaziabad. Uttar Pradash 201001 | South- Road 80 West Road 30 FAmired Jand Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in
ﬁwbeonvtieor'::gehfaarltla?r? ;% 532?’] th:rtiacmuloal;n;zglig’tr?gtgﬁt)lﬁchiire% grlgf?hg; mg 28{;‘;‘;‘@; _ : : : : Fifty Five oniy) particular to the Borrower (s) and Guarantor (s) that the below described immovable property
e of Jan Small FinancF:)e Bonk Limited has takor po%session of the propertis The Bﬂm:rf.re_ r_-!':'lnrlgagur.'ﬁuaranl-:rr[s:! In particular and the public in gereral is hereby cautioned nat o deal with the property and maortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has
secured assets described herein above in exercise of powers conferred on him under 3"'}'dﬂal'“9$""-'"-"'mﬂmp"—’“}""‘"E'E'5‘-'bJE'3”'31h9ﬂh3r‘399fthEHELEﬂ”H—1d- ) been taken by the Authorised Officer of the Bank/Secured Creditor, will be sold on "As is where is", "As is
Section 13(4) of the se}id act read with 'Rule 8 of the |said rules on the dates mentioned E‘:;EI-' 3"‘{“;1"'3."::% A";g:rmngrr whatis", and "Whatever there is" basis on the date as mentioned in the table herein below, for recovery of
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein bl its dues due to the Bank/Secured Creditor from the respective borrower (s) and guarantor (s). The reserve
above in particular and the Public in general are hereby cautioned not to deal with the price and the earnest money deposit will be as mentioned in the table below against the respective
Secured assets will be subject to the charge of Jana Small Finance Bank Limited. PHYSICAL P SSESSION NOTICE SCHEDULE OF THE SECURED ASSETS
R T Sd/- Authorised Offi ﬁ Branch Office : ICIC] Bank Ltd. Office Number 201-B, 2nd Floor, Read Nao. 1 _ —
' 2 _aumnorised LHICen ICICI Banlk |ri:o.c3 wis i1 park, Wagle industrial Estate, Thone (West)- 400604 sr.| Name & Addresses of the Description of the O/Aasper | Reserve Price | E-auction
Date: 14.01.2026 For Jana Small Finance Bank Limited : D d Noti EMB/BID
JANA SMALL FINANCE BANK - The Autharsed ICIC| Bank Officer under the Securitisotion, Reconstruction of Financiol Assets ond Enforcement No.| Borrower, Co-applicant Immovable Secured emand Notice Increment Date
! : _ ‘A Scheduled Commercial Bank) of Security Interest Act, 2002 ond in exercise of the powers conferred under section 13(12) read with Rule 3 of B Guarantors Assets to be sold Amaount + Interest Amount & Time
Re ISteI'ed Offlce: The Falrway, Ground & Flrst F|00I', Survey N010l1, 11/2 & th'E EE{ ll.ri't:.l' |ntp__r'|_:!5t [En‘fﬂr{_&m.&n‘r, HUIEE Eﬂﬂ'?..iﬁ'iuﬁd ﬂﬂ.mnnd NﬂﬁEESTﬂthE hﬂmwﬁ.r‘ﬁ] menrinnp__d h'F.'!I::I'-'H'. to 7 - - H 31 ﬁﬂ nnn ﬂﬂl 13 ﬂl EDIE
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, repay the amount mentioned in the Notice within 60 days from the date of receipt of the said Motice. 1. |Borrowers: - All the part of Residential Rs. Ta bWy i K
Challaghatta, Bangalore-560071. Branch Office: Basement, U.P Tower, B 7-8 & Having failed to repay the amount, the Notice is issued to the barrower and the public in general that the 1. Mr. Rajeev Kumar Singh|Property Confirming| 25,22,968.96 (Rupees Th'.rt\" 12:00 PM
G 7-8, Sanjay Palace, Agra, Uttar Pradesh-282002. undersigned has token possession of the property described below, by exercising powers conferred on sfo Late Jogendra Singh Gali|single and Double Story Twenty Five -0ne Lakh Sixty to
himiher unid Er.Eectin_n 13(4) of the soid J‘a.l:t read with Rule 8 of the 51:_rid rules an the hEIn_w-mentin:m ed dates. Mo- 5 Ganesh Nagar, Mear|House Khasra Mo- 393/2.| [akhe Twenty Thousand 5:00 B.M.
The borrower in particular and the public in general are hereby coutioned not to deal with the property. Any Subhach N Bud Ciinated at Nek Tehsil Only)
dealings with the property will be subject to chorges of ICIC] Bank Limited. ubhas agar il Bl E_ # e ;:IIL.Ir ehstl) Two Thousand
|Sr, MName of the Description of Property Date of Demand | pame Road, Bareilly 243001 . and Distt Bareilly. {UP} Nine Hundred |Rs.3,16,000.00
m Mo Baorrawer(s)/ Loan Date of Physical Possession ”ﬁﬂ‘ﬁiﬁ?}'ﬁ#”t af 2. Mr. Pramod Kumar Singh | Admeasuring Area About| sy Eight and | (Rupees Three
PUBLIC ANNOUNCEMENT Account Mumber Motice (Hs) Branch | s/o Late Jogendra Singh Gali| 167.22 50 Mir 1200 yards). Ninety Six Lakh Sixteen
| Under Regulation & of the Insolvency and Bankruptcy Board of India L. | Bariya Vimalben Flat Mo, 204, 2nd Floor, Krishna Avenue, Sheet Mo,30, | November Vudﬂdnm! Mo- 5 Ganesh Nagar, Near|Property isin the name of| o505 oy Thousand
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016] Koushiks Kaushik Chaita MNo. 363, City Survey No. 3477, Vibhoag-3 ':'E'-HEDH subhash Nagar, Budaun,|Mr. Rajeev Kumar Singh, < on Only).
FOR THE ATTENTION OF THE CREDITORS OF Vikrambhai Bariya- | {Akota) Village Manjalpur {Gamtal), Vadodara- {699,953 4.07- Road Bareilly 243001 Amod Kumar Singh, Mr. :
M/S AMAN HOSPITALITY PVT. LTD. LEBRDOONEILIIZ6ISN00LL janaary 10, 2026 B : - e i - Singh| Pramod Kumar Singh, Mr 312,202
RELEVANT PARTICULARS .| Patel Rupesh/ Patel  |Flat Mo-378, Sulabh Flat, Ghb Stoff Quarters, Opp. Moy 27, 2025 | Vododara) 3. Mr. Amod K"mf" 5'"g|-f Sunil Kumar Singh ; .ﬁ.n-::;
. |Name of Corporate Debbor M/S AMAN HOSPITALITY PVT. LTD. Toral Rupeshkumar! |Sainath Temple, Ellera Park, T.P. Scheme No-2. F.P. Rs. sfo Late Jogendra Singh Gali .
2. | Date of incorparation of Comparate Dettor |20.05.1892 Chaitanyakumar  |Na-562, Subhanpura, Vadodara- 390009/ 21,91,395.19/ Mo- & Ganesh Magar, Mear 53"“‘;“ "f“mar;
1 : g ATy kModhubhaoi Paotel January 10, 2026 subhash N r Bud Boundaries of property
3. | Authority under which Corporate Detitoris | Registrar of Companies — Dehi ubids dEdf, blUddun
| micarporatad | r*._lgl.'f!|E'fE?:| ] _ _ F o i LEERDDOOO2E32432 : Road, Bareilly 243001. are as Bounded : ﬂnﬂtl‘lE
4 |Comarate Igentity No. | Limited Lisbdity | U74809DL1992PTCO46819 3. [Gapalsinh Chauhan/ |Fiat No. I-401, 4th Floor, Tower-1, Anjani Residency, | Moy 14,2025 | Vadedaral 4, Mr. Sunil Kumar Singh s/ | NOrth by House of 8rij Pal
| Idenlification he. ol Gorporete Debloo [ o S Shila Devi- Mear Jambuva Crassing, Survey No. 423 Paikee, Block 4. ) | : Singh, On the South h'i"
G |Address of e registered aficeand. | Registered OMfiee - L4, Grean Park, Exiansion, TEBADO000G401402]No. 31 to 34, 48 To 52, 35 to 47, Villoge jambuva, Sub| 182411374 e ogenita Singiv il Nor House of shyam charan and
orncpal oifiea [ any) of Carpoeate Dabiar | New Delki-110016 B Dist Vadodara Part & (Maneja), Gujorat, Vadadara- 5 Ganesh Nagar, Near Giy B ol On the Eas
. |Instivency commencemen dale 1 12.01.2026 | LBERDO000E431518{390014/ January 10, 2026 , Subhash MNagar, Budaun By H f"‘;: ok KE E
nect ; 9 ; ouse of Ashok Kumar
P Pk or ey ket ; | The above-mentioned borrowers{s)lguarantars (=) islare hereby issued a 30 day Noetleo to repay the ameunt, Road, Bareilly 243001. s i v v
' Eﬁ"ﬁﬂdqm of closure of insahvency | 11.07.2026 else the mortgaged properties will be sold after 30 days from the date of publishing this Motice, as per the Branch: Rohilkhand University, Barellly iy RYem Kisan, Cn
; ? . m_l.l‘;m S = provisions under Rules 8 and 9 of Security Interest (Enforcemant) Rules 2002, — : sl \West by Rasta 12'.0wide.
ame and Regstrafion numder nup Kumar ¥ o : 1}
rsalvensy professiond acing as Iierm | IP Regn, No. IBBITPA-Q02IP-NDIR3NZ01T-1goayy | | Dt January 14, 2026 h'ﬂtL;tlﬁgEﬁh;;:E‘itﬂdfﬁL”J 2. |Borrowers:- All that partand parcel of Rs. Rs.47,13,000.00| 28.01.2026
| Resalution Professonat S | o B - : Sl - : 1. Mr. Manoj Kumar 5/0|the property consisting of| 27,35,510.84 | (Rupees Forty- | 12:00 PM
4. | Address & email of [he inledm resolution | Address: 734, Lawyers Chamber Block, Westemn ~ Shri Roshan Lal Prop M.K.|residential property| Twenty Seven | Seven Lakh and to
prafessional, as fegistired wilh the boaed | Wing, Tis Hazari Court, Delhi-110054 Branch Office: ICICI Bank Ltd. Plot No 409, Mohalla Chawani, Near Muhi;" ] : i i ;
Email: sachariawanalystigmail com ﬂ'C’c: Banl¢ | Foice stotion, Civil Lines, Moradobind- 244001 Zari House ln"'lD 1-”:; ﬁhgsara_mca. 378-Bana 378 _Lah:hs, Thirty " Th”TEdE“ ” 5:00 P-M.
{{1.| Address and e-mail o be usad for Comespondence Address: C-T08, | Thiim Towar PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET “EEE_TPUF- Bisalpur Road|-Min, Situated at villagae| Five Thousand > GUEEP?HF
carrespondence with the Intardm Piat Mo, 440, Sector-62, Nowda-201301, UP [Ses proviso to rube 8(5]] Bareilly UP 243303, Dohra, Pargana, Tehsil And| Five Hundred | Rs 4,71,300.00
_Hﬁﬁﬂll'“ﬁ"_'l Professiana | Email : cip.amanhaspilaiity@gmail. com Motice for sale of immovable assets Branch: Rahilikhand University, Bareilty LRELSIR-CIEY {U.P), and| Ten & Eighty (Rupees four
11| Lastdate dor submission of clasms 260720024 E-Auction Sole Notice for the sole of immovable gsset[s) under the Securitisation ond Reconstruction of Financial measuring about 0.050| Four paisa Lakh Seventy-
12 | Classas of crediars, Il any, under clause b) | Not Applcatile Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule B (6) of the Security Interest Hect. (504.005QM) only b d
of subrsecfon (84} of secion 21, ascerzined (Enforcement) Rules, 2002, : S, ; One thousan
by the brtenm Reschitian Prodessionsl This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantar(s) that the standing in the name a5 an Three hundred
11| Kames of Insofvency professicnals dertfied| Mot Applicable below described immovabie property mortgoged! charged to the Secured Creditor, the physical possession of account MrManoj Kumar| 31.12.2025 anly).
foact s authosad rapresentatveal cradilars which hos been token by the Authorised Officer of ICICI Bonk Limited will be sold on "Asis where is', "z is whot is' Prop.M.K.Zari House,
” _;?S;Zﬁﬁmr:ﬂ‘n:srgﬁ'ﬁaﬁchm 'I:a-, R i and "Whatever there is’ as per the brief p-urticulir:givﬂn hereunder; . " Bounded as follows: On
(37 REEvar : Ly LG AR A o e 5 Details of th eserve | Date !
| b} Details of authorized reqraserdatives | (h) Physical Address: Not Applicable rj; E;ﬁ?u:mriﬁihl' SEI:EU E&Idiu 55&’(?5] D?t;ntgﬁgitng Sty l]_lgltrseugfd sk the North by: Khet of Desh
_dregvalableat b . — R Co-Borrowers/ with known Earnest | property | E-Auction Raj & Others, On the
Maticeis neneby glven that ihe Matanal Gompany Law Tribunal bas order dated 12012025 vide CP{IB) Gu imnmrsf encumbrances, if any Money Inspection South by: Khet of Desh Raj
M. ZFS|NDVEDRS he commencamant of & corparale nsoivency resolution precezs of tha Mis Aman Loan Account No. Depaosit | % Others. On the East by:
Hospitality Private Limited on 12.01,2026, (A) (B} (C) {D) {E} (F) | (G) K 1 l'-.-1 i h £
The creditors of Mis Aman Hospitality Private Limited, ere hereby called upon fo submit their diaims 1. |Hosan Raza. (Borrower), |Plot- Gata Mo, 370/4, Rs. | Rs: January | February het of Mangali & Others,
with proof on or befare 26.01.2026 t the mterim resolution professicnal a1 te address mentoned agains! Irshoad Hussain (Co Situated at Bhadaoura, Tehsil [22.50,949/-7,30,000/-] 27,2026 | OB, 2026 On the West by: Khet of
enilry Mo, 10 Borrower)- Lan; And Distt. Moradabod UP. Dcﬂs DI;H_ " BEEI:fIﬂ.f ™ ggﬂpl'ﬂr:d - :]T-E-HEM Sukhram & Others
Thae financial craditars shall submal thair claims wih proal by eisctranic means caly, Al other crediors may TBMDBOOO0B367165. |Area: B4 5q Ft Property cember | /.30,00/- : M. ko 1L o
subimil the chaims wilh proof in persan, by postar by Slsn:lrn:lc Means : : LEMDEBOGO0G432113 Type: Residential Plot 31, 2025 02:00 P-M i:_lE:n'-}El dazoield 3. | Borrowers: - All that part and parcel of Rs. R$.3T.15.ﬂﬂ.ﬂ.ﬂﬂl 28.01.2026
Submission of false or misleading proofs of claim shall attract penatties. Anup Kumar| | The anline auction will be conducted on the hitps./idisposalhub.com of our auction agency M/S NexXen 1. M/s Aa'f}h‘ Traders, | the property consisting of| 29,04,954.25 (Rupees Thirty- | 12:00 PM
Intarirm Resalidion Professional Solution Private Limited. The Mortgogers/ Noticees are given a last chonce to pay the total dues with further Address: Beeja Mau Road|Commercial and| Twenty Nine 5*3”.'5'” Lakh to
ot 1401202 P Roge. o BBUIPADURIPNIOSSS20rT1610911 | ntevestby Februeny 05 2026 bafore05.00 M lsethe secured sosls il besoldasperschedle, | || | Nawabgani Ditt arelly Up|resdential(shop & House) Lakhs Four | Fifteen | 500 p.
] A f o : tive L gt : ] it [E i Th d Ol
| Plage: Delhi AFA: AAZNDININZI312261204102 | AFA valid lll: 3112.2028 | | & o4 ICICT Bank Ltd. Plot No 408, Mohalla Chawani, Near Mahika Police Station, Civil Lines, Moradabad -244001 262406, situated at Bypass Road| Thousand | Thousand Only)
on ar befare February 0%, 2026 before 05:00 PM  Thereafter, they have to submit their offer through the website 2. Prop: Mr. Pawan Gupta|Moh. Gulshan Nagar Tehsil| Nine Hundred |gs, 3,71,500.00
mentioned above on or before February 05, 2026 before 05:00 PM ul::nr'!g wi_th the .r.-!:unned image of the !Elupk Sfi.'l Mr. Suresh Pal, N;wahg,}n[ Dist. EEIFE'IH'T' i-'l'['t',r Four & I:HLEFI-EEE} Three
acknowledged DD towards proof of payment of EMD. In cose the prospective bidder(s) s/ are unable to submit his/ . : UP, total area 94.66 Sg.| Twenty Five Kk
HINDUJA HOUSING FINANCE LIMITED e her!their offer through the website, then the signed copy of tender documents may be submitted at [CICI Bank Address: Rfo Moh. Gulshan|YF ; ; y Lakh Seventy-
Registered office a 27-A. Developed Industrial Estate, Guindy, ot Ltd, Plot No 409, Mohalla Chawani, Near Mahila Palice Station, Civil Lines, Moradabad -244001 on or before Nagar, Nawabganj Distt|Meter in the name of Mr.| paisaonly | One thousand
R O T S R e D I R R Gy =0 " | | February 05, 2026 before 05:00 PM Earnest Money Deposit DD/ PO should be from o Mationalised/ Bareilly U.P 262406 Pawan Gupta Sfo Mr. as an Five hundred
Contact; CLM - Brajesh Gupta : BEE1150541 Scheduled Bank in favour of “ICICI Bank Limited™ payable at Morodaobaod. : 5 suresh Pal. Bounded as| 31.17.2025 )
Demand Notice under Section 13[2] of the Securitization and Reconstruction of Financial Assets For ony further clarificotions interms of inspection, Termis ond Conditions of the E-Auction or submission Branch: Rohilkhand University, Barailly foll i F sh No. 1 ' only).
and Emforcement of Security Inlerest Act, 2002 Whereas, the umoersigned being the Autharized of tenders, contact1CICI Bank Employee Phone No. 9372730494/858487 4809 SHAGUNS: = OE s TH TN
Officar of Hindufa Housing Finance Limited (HHFL) under the Securitization and Beconstruction of Please note that the marketing agencies 1. Augeo Assets Management Private Limited 2. Motex Met Pvt. Ltd. 3. (Area 14,37 5q mtr.) East:
Financial Assets and Enforcement of Security IMerest Act 2002 and i exercise of powers confered Finwvin Estote Deal TE::hm:-Iugl'EE Pvt Ltd 4, Girnarsoft Pyt Ltd .5 Hecta Prop Tech Pwt Ltd 6. Arco Emart Pyt Ltd 7, Kita ro. g[gh op no. g]r
under section 13{12) read with B3 of the Security Interest (Endorcement) Rules 2002, Demand Movel Asset Service Pyt Ltd 8. Mobroker Technologies Solutions Pyt Ltd 9, Valuetrust Copital Services Pwt Ltd., Weit: National Hishwa
Hoticers) lssued by the Autharized (Mficer of the company o the Borrower|sk / Guarantaris) have also been engaged for facilitating the sale of this property. ¥ ; g ¥
misntloned hinedn below 10 repay e amount mentaned o he nobce within B0 days froen The dato of The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reascns. North: Shop Donner,
reCelpl of the sasd notice. Thi borrsiar having [&ed 1o repay the amounl nobce s heoeby given 1o hi For detoiled Terms gand Conditions of the sale, please visit wwwiicicibank.comfdpds South: Shop Munna Lal.
'E-ﬂfr-'.lwl.'..'Itc:r.-'1?‘1uar:|l||IU|[£::ar=rJ1I% puslic I|! gupmzmlr!at[!lu urlﬁ?r%ig:_mu.r_ms laif:u|1p:.~£3!:s.:&:|_nr|ﬂrlﬂu Date : january 14, 2026 Authorized Officer For Shop MNo. 2 (Area
girogiir by descrfisd heren below in sesrcise o pownes canlemad calim undar Sub-Secticn (4] of B Place: Maoradobad ICICT Bork Limited
Saction 13 of the said Act read with Bule 3 of the Securily Inlsest Endoecement rules, 2002, The h —-"" 80.29) East: Shop Batan
bornower's atbandion 15 invitad to provisiang of sub—seclion {8) of seclion 13 af the Act, inrespect o Lal, West: Kita No. 1 (Shop
fime availabéa, 10 radeam he secured assats. The borravwer in paricular and Ehe public in genaral arg v
hereby cagtanad nat bo deat with the progerly and any deafings with the proparty will b Subject o the na. 1), Nerth: Shop and
charge of HHFL for 2n amound a3 menfioned herain undarwith inferest therean POSSESS'ON NOTlCE House of Ashok Gupta,
LAN / Borrewer|s) /Co-Bomower|s) / Guaranboris) / Addréss | Demand Huli:_a : South: Shﬂﬁl and House
DL/KRE/KREH/ADDOOO0Y2D, 1. M, lliyas liyas 2. Mrs. Rajni Begum, H BElURIEEIETC TS : : . suresh Parkash
H_gamﬁ 313;'1 ml.-.w;nggi ."ﬁ ﬁﬁ,’g 0ld ﬁ:iﬂnu::.w:m. 11 Ry Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010. = : _ e=523.000.00 | 22013006
| Rasiduntiaisraimty hauring Ho S80 tien Ho. 10085, are meseming 75 IEERARMEED Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006. i, | SOTLEINGIR:= _ Residential plot, Khasra RS, i | Ehne mud
sy, yds. Kallash Magar, Ghaziabad (Herelnatler refesred 1o a3 the “sald property”) The Entire : : . —— 1. M/S Anas Zari Arts,|no. 703, Lagayat 705,| 14,27,328.20 o .
properly is bounded as under:- EAST: Other Properly, WEST: Gali 5 1t wide, NORTH: Diher Whereas th(-? underglgneq being the Authorized Officer of AXIS BANK LTD. under thg Secur!tlzatlon and Address: Pasupathi Vihar|Mauja - Sanaiya Rani| Fourteen Lakhs Thirty- to
Property, SOUTH: Other Property Reconstruction of Financial Assets & Enfqrcement of Security Interest Act, 2002 and in exercise of power Colony, Pilibhit Bypass Road,| Mewa Kunwar, Tehsil and| Lakhs Twenty Three Thousand| s.p0 .M.
DL/INK/INKF/ADDDODOS3Z. 1. Mr. Ramdev Jha Z. 1. Proeti Jha. JERERETETY conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 a8 : Distt Rore il up T Only)
H.ne. 88, Ghirdhar Enclave, 5.8.0, Ghaziabad, Meiro, Ghaziabad, BLSRSAAEE' issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having Bareilly, LI.P. 243008, ¥, : B ————
Ultar Pradesh, India - 201005 | NPA Dale: 05-Jan-28 | Descriplion 0f SEERIUETFETIERS : o ; . : . . p i admeasuring area of the| Thousand | mrs. 53,300.00
Progerty: Plot No. 385, Khasra No. 195/1 Area Measuring 45.99 Sq. Mir. Situated in failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular artners: 709,75 : H i
2| Krishna Kunj Colohny Village Saddignagar Pargana Loni Tehsii And District Ghariabad and to the public in general that the undersigned has taken Possession of the property described herein 1. Mr. Nadeem Ahmad 5/0|P"2P® ity <la, sH [ee {Rupees Fifty-
(hereinafter Called The Said Properly) Boundaries: As Per Technical Easl: Othar below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8 of the Mr. Abrar Ahmed Pashupati owned by Mr MNadeem| Hundred |Three Thousand)
F;:ﬂ:f;"agf;mﬁ?ﬁ:?ﬁ‘;;i ::t{';“;u::“ﬁ:;;““”h West) North: Road 15 Feel / Entry Said Rules. The borrowers mentioned here in below in particular and the public in general are hereby vihar Colony, PilibHit Bypass Ahmad 5/0 Mr. Abrar| Twenty Eight |  and Three
GZ/GNA/GNRN/ ADDODDDGAB. 1. Mr, Aashish Kumar 2, Mrs. Shail Davi, RIS cautioned not to deal with the said property and any dealings with the said property will be subject to Kisd BarEiII-:r UiP- 243008 Ahmad, & T\'-'EI"'T".-' Hundred Cnly).
H Mo 1047 Gali No 8. 0, Arthaiz Mohan Magar Ghaziabad, Metro, E;. 1d.§ﬁ.§4b.-'- the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, k e * |Bounded as: East: Road 12| paise only
E:_::zlai:ﬂ : :lunarimllﬁgh lrll_liitn':a ; 521'?‘3!7 i‘-ﬂi:t: P_'Ir:J 1E1|l1ﬁl.T H.HH:: ‘““‘ 2 costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co- Z. Mr. Haseeb Ahmad,|f ide, West: Araji Latik
. thl.r[iau:n;- J::-EE jan:sr:rlﬁ;m’ s :';*H it ;;"'a.i,l ut?l:r 2! M:isﬁm“ u"s"n' 30, Tard!: Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of Pa-s:hupatl Vihar Colony,|Ahmad etc, North: Araji
Le. 41.81 Sq. Mirs, Dul 01 Khasra No. 1012, Situated At Village: Arthala, Dayanand Schaol, the Act, in respect of time available to redeem the secured assets. Pilibhit Bypass Road,|others, South: Arajiothers
Pargana: Loni, Tehsil And District; Ghaziabad, Uttar Pradesh-201007 (hereinafter Called Bareilly U.P. 243006
Referred To As The Sakd Property”). Boundaries 01 The Properly: As Per Technical East: Ne- Amt. Due as per o :
Part 01 Plot/ather Properly, Wost: Se- Dther Property/vacant Plol, Norih: Nw- Road 12 FL, - Demand notice Guarantor{s): -
South: Se- Other Property/vacantPiot, Name of the Borrowers/ Description of the charged/ Date Demand nofi o e Ealin s
DL/MNR/VSEN/ADODDD0GSK. 1. Mr. Tana) Tanu) 2. Mirs. Anjail Anjall. GG ] G tors/Add Mortgaged Properties dle Lemana notice X e ;
House Mo 206, 11, Bulandshahr, Mauharska, Rural, Bulandshahr, Ultar [RaRTeE AL uarantors/Adaress Possession Date Pashupati Vihar Colony,
Pratiesh, India - 202398 | NPA Date: 05-Jan-26 | Description Of Property; BEEXU R E T ardi Pilibhit Bypass Road
Fiat Beating Mo. T-3 Front Side Lhs, On Third Floar (mig, Without Rood Rights), Area Measuring Mr. Praveen Kumar (borrower) S/o Sh. Panna Lal | Residential/commercial property and | Rs. 2203996.07 p ;
4| 65 5g. Yds., (i.e., 54.35 Sg. Miz), Built On Phot Mo. 28 & 28, Area Measuring 52 5q. Yds {as Per Mr. Hemant Kumar (co-borrower) S/o Sh. Praveen | measuring 45.00 Sq. Mt. situated at | Rs. 5454.18/ Bareilly, U.P. 243006.
Techmical; Sale Araa 43,48 5q. Meter)., Ouf Of Ehazra Ho, 706, Siuaied At illage Shahpur Kumar both R/o Mohalla- Golnagar Jalesar District | House No. 7/1070, Akbarpur Haveli n 29.05.2025 2. Mr. Mohd Tehseen
Bamheta, Near Sai Public School, Pargana Dasna, Tensil And Distl. Ghaziabad, U.p - 201001; Etha, Uttar Pradesh, 207302, Mrs. Bhagwan Devi | Pargana Jalesar Dist. Etah, Uttar | 2SO0 <9-U9. = .
Hereinafter Referred To At The “said Properly” from East : Comman Way Wesl : Rasta 20 Foal (co-borrower) W/o Sh. Panna Lal R/o-1. Mohalla- | Pradesh, 207401, In The Name Of Mrs. + interest Pashupati Vihar Colony,
Wide North Flat No T2 South Plot Of Other : - Golnagar Jalesar District Etha, Uttar Pradesh, |Bhagwan Devi. Boundaries As Per | & other expenses Pilibhit Bypass Road,
DL/MNR/VSEN/ADDDDODESS. 1. Mr. Manaj Kumar Tiwari 2. Mrs. Vibha SERES LU S 207302, R/o-2. House No. 7/1070, Akbarpur Haveli | Valuation Report: -East - House Of et .
Tiwarl. Arya Bhat Vidhyalya Ke Pass, Budh Vinar, Rural, Ghaziahad, SULSRERCAa/ Pargana Jalesar Dist. Etah, Uttar Pradesh, 207401 | Naseer, West - Gali 10 Feet Wide, | _16.06.2025 Bareilly, L.P. 243006
Utiar Pradesh, India - 209008| NPA Date: D5-Jan-26 | Description Of MCERLILPERPTierdi North - House Of Israil, South - H A M R
5 Propesty: Houge he.arl;g Wo. Nyay Khand-1I/462A, on First Flﬁuur EWS, having nuuurdg:l area O?Seller ouse D Israll, Sou ouse | 08.01.2026 Branch; Rohilichand University, Barailly
measuring 19.506 5g. MUs., siluated al Indiraperam Ghazizbad, Tehsil and Digll .
Ghaziabad, U.P:; Hersliatior reforred to s Ihe ~Said Properly”, Boundsries: (As per Mr. Ravindra Singh (borrower) S/o Sh. Rustam | Residentiallcommercial Area 114.75| Rs. 1834633.70 5. |Borrowers: - All the Part and Parcel of Rs. Rs. 9,25,000.00 | 28.01.2026
Technical report), East- House af Mr. Te|pal West- Kemkuma Farm house Morth- House of Singh R/o 3/514 Suhag Nagar, Near Bsnl Office Sq Mir. Sector 3 Part Of Land No.| Rs. 23884.62/- 1. Mrs. Anita Yadav w/o Mr.| the residential property in| 9,67,845.84 | (Rupees Nine | 12:00 PM
flr. Anish South- Entry Aoad BF1. Wide ; " Firozabad-283202 Uttar Pradesh 3/514 Mohalla Suhag l\_lagar Teh & as on 23.06.2025 Bhupendra Pal Singh R/o|the name Mr. Bhupendra| Nine Lakhs Lakh Twenty- to
DL/INK/INKP/ADDDODD299, 1. Mr. Jitendra Kumar Sharma 2. Mr. IR G Distt Firozabad. Boundaries As: East - + interest il fslPal Singh. situated Sinty Se Five Thousand | s.
Poonam Sharma. House No 27 Near Industal Area, Ramdham Colony, JRERRR ERLETE Plot No. 3/514, West - Plot No. 3/515, Interes Village MNaya Gaon, Tate|Fal Singh, Situated at] oixty Seven HHOUS 5:00 .M.
Roj Medical Store Bahadarabad, Harldwar-249402, Bahadarabad, BEERUIRIPERTIEH North - Plot No. 3/430-431, South -|& other expenses Tractor Agency, Tehsil Sadar,|Khasra No. 296, Village| Thousand Only)
Haridwar-243402, Roj Medical Blore, Metro, Haridwar, Ullarakhand, India - 249402 | Road 9mtr Wide 07. ; - i
B) NpA Date: 05-Jan-26 | Descrigtion 01 Propenty: Flat/Unit No. C-1005, in Tawer No. C, having ! 03072025 | DisttRampurUP244901  [Naya Gaon Tehsil Sadar|Eight Hundred| Rs 52,500.00
super buill-up area 54110 Sq. FL in Group Housing Residential Project “SPLS 08.01.2026 2. Mr. Bhupendra Pal Singh|D i stt. Rampur| Forty Five & |(gy pees Ninety
?Hﬂ::rilllna.':mlE;Jt::lh:::liﬂ‘;:ln;;rlﬁl Nigam Road Meor NH-24, Gheziabed-201017. Mr. Jitendra Singh (borrower) S/o Sh. Hargovind | Residential property admeasuring 86.6 | Rs. 3880742.86 s/o Late Urman Singh, R/o|@dmeasuring area 196.25| Eighty Four | Two Thousand
- Singh R/o H No. 200, Anwal Kheda Etmad Sq. Mtr. Situated At Kh No. 179 i i . i 1
DL/NCU/NOIUADGTO0SBS. 1. Mr. Saii Hasan 2. . Sonam fiasan.c- [EERELET0 Agra 283201, Mrs. Yogosh Devi (co-borrower) | Mauza Anwalkhera, Tehsi-Etmadpur, | . o 3000293 Village Naye Gaon, Tefesqtm. Boundaries arey paisaonly. | Five Hundred
E: !T;d Fﬂﬂ:hu;'tidGMn;.mHewH;agﬂwmlnngﬁ uE-EJmmrE.;ﬂm m"ﬁiﬁﬁ TEE. Wio Sh. Jitendra Siﬁgh R/o House No. 200, Anwal | Agra-jalesar Road, Agra In The Name | 25 ©" 2 7.06.2025 Tractor Agency, Tehsil Sadar, East: Land of another P Only).
arisbad, Ulier Peaderh, iuii £ 4] M FEIR Kheda Etmadpur Agra 28320 Of Yogesh Devi. Boundaries: East — + interest Distt Rampur UP 244901, person, West: Road 12 ft| 31.12.2025
7 Description 01 Property: Plot No, B-257, Third Fleor, area measuring 58.52 $q. Meter, oul of & other expenses c i a4 i
Khasta No. 1333, sitwated in the area of Panchwati Colony, Village Dunda Heda, Dist House Of Narendra Kumar, West — penses | T wide, North: Land o
Ghaziabad, Ustar Pradesh ;- (Hersinafter referrad as the “said progerty’) As per Site (Fg?ssta t;5 Fté’y'd‘;’ l;ort[:h- Oﬁen La?; 30.06.2025 ranch: Civil Lines, Rampur |y person, South:
Investigation the said properly Is bounded a5 ender: East 20 FI. Wide Road, West: Ploi Ne. B- atyavir Singh, South — House
258, North: Plot No. B-250. South : 24 FL Wide Road. Gaurav Kumar 08.01.2026 Land of Sandesh Kumar
DLHCU/GHAUADDONO2623, 1. Mr. Rajesh Verma 2. Mrs. Alka Yerma, IERESSELES Mr. Satish Chandra Yadav (borrower) S/o Anar | Residentialicommercial TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest
As, 17,02,939,- - property and | Rs. 813268/ I P
“H:;':gf ’4:"215;:" H:"ﬂ: 'ﬁ:f{lIEEL’::::ﬂrwaﬂﬂruﬂﬁgﬂzﬂ“' {:ﬁ:: :1 ;_.,1. ‘g-.E'I ﬂ'ﬂﬂ“@a Singh Yadav R/o Firozabad Bus Stand Agra Road | measuring 111.60Sq. Mt. situated at | Rs. 3143.60/ (Enforcement) Rules 2002 and to the following further conditions:
radesh - fuli - EEII]'IEHH- | NPA Date: 05-Jan-26 'I ﬂts:ri]lllﬂlrl Of Property: Residential Post Jalesar Etah - 207302, Mr. Anar Singh Yadav | Part of Gata No 462, Situated At as on 13.06.2025 1. The properties are being sofd on "A% 15 WHERE 15 BASIS" and "AS 15 WHAT 15 BASIS™ and "WHATEVER THERE 15 BASIS",
IJEF-I]I,'admnsuﬂnn lotal Covered area 54.34 Sq.Mir., Bullt Up on Plot No-528, under (co — Borrower) S/o Maharaj Singh R/o Arajiveer Vi_IIage Salvahanpur TEHSIL Jalesar + intéreét 2. The particulars of Securad Assets specified in the Schedule hera in above have been stated to the best of the infarmation
& Filling Khasra Mo-1536MI, Situaled at Residential Colony RLK. Puram-Il near Indian Gas Har Gudau Post Gugaun Etah - 207302, Mrs Distt , Etah, In The Nar_ne Of Mrs. & other expenses of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement: or omission in
Agency in Village- Ratshpur, Pargana- Dasna, Tehsil & District- Ghaziabad, (U.F), Presently :\(/Iaduhar RSIhF1ee X:_O__— Borrﬁwer();V\(lj/o Slf;- A:\?g Singh {\IAaIUhir Sg{ree. r?ognd?ﬂggol\ﬁ Per 406 2825 this proclamation.
owned by : Km_ Sapna Tyagi D/o Mr. Devendra Tyagl herginaler relerred lo as “the said adav Rlo-1. Arajiveer Har Gudau Post Gugaun | Valuation Report: -East - 30'0”,house .06. el i badane : o : . . :
progerty."-Boundaries As Per Sale deed. East: Dther proparly, West: Wide road 16 1., Etah - 207302, Rlo2. Gata No. 462, Vill |Others, West - 300", Road 15ft Wide, 08,07 2006 | 3. The Sale will be dane by the undersigned through Web portal/website hitp://baanknet.com ‘
North: Other property, South: Olher property Salvahanpur Tehsil Jalesar Dist- Etah 207302 North - House Others, South - 40°0” Ul 4. For detailed term and conditions of the sale, please refer http://baanknet.com or www.unionbankofindia.co.in
The Bomowes's | Guarantars in particiiar and the public in genaral is herehy cautioned not 1o teal land Latoori Lal Sharma 5. For further details, Please contact above mentionad branch.
with Me property and any dealings with the property will be subfect o the charge of the Hinduja Date-12.01.2026 6. Last Date for submission of EMD-on or before the commencement of day of E-Auction,
Hausing Fnanse Limited, for an above-mentioned demandad amoaunl ard fus therinlerest thesean, ate-14.01. i i i i ; 3 ; ; 7
Place: Ghazishad Dale : 14.01,2008 S0~ Aulharised Oflices- For HINDUJA HOUSING FINANCE LIMITED Authorized Officer, Axis Bank Ltd Date : 14.01.2026 Place : Bareilly, Rampur Authorised Officer, Union Bank
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PREMIUM CAPITAL MARKET AND INVESTMENTS LIMITED

CIN: L67T120MP1992PLC00T178

(Regd. Office: 401- Starlit Tower 29- Y.N. Road, Indore, Madhya Pradesh, India, 452003)
Tel No. +91-9109104911; Website: www.premcaplid.com; Email; compliance.premium&@gmail.com
Recommendations of the Committee of Independent Directors (IDC) on the Cpen Ofter to the Shareholders of the PREMILIN
CAPITAL MARKET AND INVESTMENTS LIMITED ("Target Company™) under Regulation 26{7) of the SEBI (Substantial

Acquisifion of Shares and Takeovers) Regulations, 2011 and subsequent amandments thereto (“SEBI (SAST) Regulations™”)
in relation to the open offer to the public shareholders of the Target Company (*0pen Offer™) made by Suman Nandi {Acquirer)

!ur 1he acquisition of Equ~ly Shares n:|1 [he Tarqﬂcamparn_.r

| r[.'na!le T [January 12, 2005

EE | Neme of the Target Company PREMIUM CAPITAL MARKET AND INVESTMENTS LIMITED

13 |Defails of the Offer pertaining to[Open Offer is being made by the Acquirer for the acquisition of Up To 17,04,000
Targel Company ISEVENTEEN LAKH FOLUR THOUSAND) fully paid-up equity shares of Rs. 10.00/- sach,
representing -26.00% of the equity and voling -ghare capital at a price of RBs.6.40/-
IRupees Six and Fl:lrtg.r Paisa Onty) per equity share ("OFFER PRICE™), payabia in cash
in terms of reguiation 4 of the SEBI (SAST) Regulations 2011,

Summan Nandi (ACOU irer).

INTERACTIVE FINANCIAL SERVICES LINITED

Address: Office Mo, 508, Fifth Floor, Priviera, Nebry Magar, Manekbag, Abmedabad -
380015, Gujaral, India.

Tel No.: 079 4008B019; Web She: warw dinsenacas,in; Emall
Contact Person; Ms. Jami Jain; SEBI Reg No ; INMOODD12E56
6 |Members of the Committes off1) Ms. Al Magendra Singh Gour {Chalrman);

| Independent Directors (T1IDC7) 21 Mz, Ruchismita Patel (Member)

{7 |IDC Member's relationship with|As on date none of the Members of the IDC hold any equity shares in the Target Company
| the Target Comgpany (Director, |nor have any relationship with the other Directors of the Target Company and apart from
Equity shares owned, any ather|being the directors of the T they are not related to each other inany manner.

contract / relationshig), it any
18 | Trading in the Equity shares/other| Mone of the members of the IDC have tradad in any of the eguity shares! securities of
sacurities of the Target Company |the Target Company during 12 months period preceding the date ol the PA,

by DG Members

{9 |IDC Membar's relationship with
| the- acquirers (Director, Edquity
shanas ganed, any othar contragt
] ¢ relationship), i any,

100 | Trading in the Equity shares/other| Kot Applicabla
sacunties of the acquirers by 1DC
| [Mambars

(11 |Recommandation on the Open|The IDC is of the opineon that the Ofer Price of Rs. B.40/- par aquity share offered by
offer, a3 o whether the offar, is{the Acquirer vide Letier of Offer dated January 09, 2026 is fair and reasonable. However,
[air and reasonable 1|'IE| b"ldrEhﬂldErE shosibd Iht-l:f.rerlrlenl'g.l E'-'-:I|I.I-il-d the offer, market performance of s

N

4 |Name(s) of the Acquirer
|5 |Wame of the Manager to the Dffer

mbd@iinsanvices.in

Mone of the (DG Memdbers have any relationship with the Acquicer,

IDC has perused H'ﬂ Latter of Dffer dated January tJ'.EI 2026, Draf Lettar of Offer dated

October 7, 2025, Detailed Public Statement dated September 2%, 2025 and PA issued

oy Interactve Fimancial Services Limited (as Manger to tha Open offer) on behail of

Acquirer on September 22, 2025, the |DC members have considered the following

recommendation,

a)  Dffer price is pustified in terms of the parameter prescribed under Regulation 8(1) &
8(2) of the SEBI{SAST) Regulations, 2011

B}  The equity shares of the Target Company are infrequently traded shares within the
meaning of explanation provided in Begulation 2if) of SEBI {5AST) Reguialions,
2011,

G} Kaeping in the wiew the abova fact, the |DG members are of the opinkon that the
offer price of Bs. &.40/- per aquity shares payabla in cash tothe public shareholders
of the Target company is fair and reasonable.

dy  The shareholders are advised 1o Independenly avaluate the open offer and 1ake an
imformed decision, whether or not o tender their eguity shares in the open offer.

Mone

(12 Summary  of  measons  for

recammeandation

(13 | Details of Independent Advisors, if
| ary.
114 |Voling Pattern {Asseni/Dissent) [ The recommendation were unanimously approved by the member of IDG.
(15 [Any other matter to be highlighted | Ni
To tha best of our knowledge and belief, after making proper enguiry, the information containgd in or accompanying this statement
i5, in all material respect, true and cormect and not misleading, whether by omission of any information ar otheraise; and incledes
all the information required o be disclosad by tha Target Company under the SEBI (5AST) Regulations.
For and on behall of Commillee of Independant Directors of
PREMIUM CAPITAL MARKET AND INVESTMENTS LIMITED
&d/-
{Arti Magendra Singh Gour)
Chairman of IDC

Place: Indore
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Date: January 12, 2026

This is only an Advertizement for the information purpose and not for publication, disiribution, or release, directly or indirectly In the Uniled
States of America or otherwise culside India. Thig is nof an olfer document. All capitalized terms used and nol defingd herein shall have the
meaning assigned 1o them in the Letier of Oifer dated Asgust 29, 2025 ('Lefier of Ofer’) and Corrigendum to the Letter of Offer dated
September 04 and September 16, 2025 respectively filed wilh the siock exchange where the Equity Shares of the Company are presently
fisted e, "BSE Limied” ['BSE’) and Securilies and Exchange Board of India {"SEBI').
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ECO HOTELS AND RESORTS LIMITED

Corporale identification Number: L55101KL12687PLCOAS9ET,
Registered Office; 67/6446, Basin Roag, Cochin, Ernakulam High Court, Emakulam $82031, Karala, India
Corporate Oifice: Eh:u:l: No 4, Second Floor Flaii.ﬂanal Huilﬂmﬂ "ur-r ruan'rnan Road, Eﬂun:ngatn: Mum'l.al I'.1:;u13r'15.*1[r;|. Inita, $00020;

I}nnla{:l Pmnn Ms H-EE"IE Supadm nmpaw EFI:’ETEIY & '..-IIII'I1|:I|IE'1I3E I]1f||:er

FIRST CALL NOTICE TO THE HOLDERS OF PARTLY PAID-UP EQUITY SHARES OF ECO HOTELS
AND RESORTS LIMITED HELD AS ON THE RECORD DATE I.E., THURSDAY, JANUARY DB, 2026
In terms of provisions of the Companies &g, 2013 (Bet') read with the relevant rufas made thereunder, and the Letter of Offer dated August
29, 2025 (‘Letter of Offer’), and Gorrtgendum to the Eetter of Offer dated September 04 3nd Saptember 16, 2026 respactively the First Call
notice has bean sent in efecironig mode 10 the holders of parthy paid-up equity. shares ('Shareholders’) whose e-mall addresses are
regEstared with tha Company or §5 Reqistrar and Share Transter Agend ('BTA ) of Depository Participant{s) ason the record date e, January
08, 2026, Furthar, physical copy of tha Fest Gall Nodice along with the detafiad instructions and 4584 Form have baen sanl vide permitied
modas of dispatch, ak the registared addressas of thosa Shareholders a) whiohawa not registenad their e-mail address with tha Gompany or
its RTA or Depository Farficipantisy; or b) whi have specifically registerad their request for the hard copy of the same. The Company has
completed the dispatch onJaruary 10, 2026.
The Righds Issue Committae of the Board of Directaes of tha Gampany (Board' ), af #s meaeting bald onJanuary 02, 2026, Rad lized Thursday,
January 0, 2026, a5 the recard date for i purpose of ascerfaining tha holders of Rights Equity Shiarasto whom the First Call ngdice, wousd
be sent. The Board aiso at the same meating had approved making the First Cad of $3.80/- (Rupees Three & Bighty Paisa Only), (%250 will be
adissted Wwards Face Value and T1.30/- iowards 1he Securities Prémium) and fixed the period of First Call from which 2 money will be
payabba fromm Toesday, Jamgary 27, 2026 o Tuasday, Fabrpary 10, 2026, both days inglugiea ['Frst Gall'), The sane was infimated ta the
shock axchangas onJanuary 02, 2026
Accordingly, the First Gall natice has been served as per the details given befow;

Payment From To . I Duration
Period | Teesday, Janeary 27, 2026 Tugsday, February 10, 2028 (Latest by 5,00 p.m.) | 15 Days
Mode of | a. Online ASBA Throwgh the website of the SC585"

Paymenl Itl. Physical ASBA By submitting physical application fo the Desspnated Branch of 30 SBe""

{8 Online LIsing the 3-in-1 onling trading-temat-bank account wharever offerad by brokers
{1) Please wisit (ips:www sabl gov infsetiwediother Oferdction. do PdoRecogmsedfoi=yesdmimid =35 o
refer fothe st of esiing 5058z [Self-Cerfifed Syndicate Banks|
2) Availabie only 1o resident sharefiolders

In accordance with the SEBI circular no. SEBYHOYCFDYDILY/CIR 238/ 2020 dated December &, 2020, Shareholders can also make

the Ferst Call Momey payment by using the faciity of linked onling trading-demat-bank account [ 3-in-1 type accouns)], providead Dy

some ol the brokers. Eligible Shareholders must log nto their demal account and under the relevant section procesd with tha
paymeant tor First Call Money of Eco Hotels and Resorts Limited. Eligible Shareholders are requested 10 chack with thair raspactive

Drokers for exact process 1o be folkowed, Eligable Sharenoldars may please note thal this payment method can be used onby if the

concermned broker has made this faciity avaltable to their customes, The Company, Advisor or Registrar to the issue will not ba

responsible for non-availability of this payment method to the shareholders

sharehobders are requasted to maka the First Call money payment on or before Tuesday, February 10, 2026, Please also noie tha

consequences of failure to pay First Call Monay, givan below:

4. Interest i 10.00 % (Ten per cent only) p.a. will be pavable for delay in payment of First Call beyond Tuesday, February 10, 2026

fillthe actual date of payment;

. The Company shall be entitied to deduct from any dividend payable 1o you, a3l sums of money ouistanding on account of calis

and inferest due tharaon in relation tothe parily paid-up equity shares of the Company; and

€. The parlly paid-up Equity Shares of the Company currently held by you, mcluding the amount already paid thereon are llable to

b forfeitad in accordance with the Articles of Association of the Company and the application farm

Shareholders may also nole that;

(il ThelSIN “INGGIEN01010° representing partly paid-up equity shares of facevalue of  10/- each (¥ 2.50/- paid-up) has been
suspended by the Stock Exchange with effect from Thursday, January 08, 2026 on account of the First Call. The process of
corparaie action for converting the Partly Paid-up Equity Shares of ¥ 10 each (¥.2.50 paid-up) 1o Party Paid-up Edquity
shargs of T 10 each (T 5 paid-up) to the Investors demat accounts under I5IN INSGIBNO1028, Is estimated to b2 completad
within & weeks from the last date of payment of the first call money stipulated undes this notice

(il)  ncaseof non- receipt of first call mongy notice, sharaholders can request the Registrar by e-mail or letter, for the duplicate
call money notice, or may sso downbord the same from ha Compam's website wiaww_ehrindia in or the Begistrar' s websie
winw bigshareonling.com. In such 2 case, however the shareholder has to fill the DF & Client |0, number of partly paid-up
shares held and amount payable fowards the firsi cafl maoney.

fiii} Al ERgible Shareholders should mention in the Application, his'her PAN number alfotted under the Income Tax Act, 1961,
Applications without PAN will be considersed mecomplete and are kable to be repecied,

Al correspondence in this regand may be addressed to Registrarto the [5sue at below mentoned address

Bigshara Services Private Limited

Office Mo S6-2, 6" Floor, Pinnacle Business Park, Next fo Ahura Canfre, Mahakali Caves Foad, Andheri
{East) Mumbai- 400093

Tel No.: +891 22-62633200,

Fax No.: +91-22-62638299

Website; waow. bigsharaoafing.com

E-mail ID; nightsissuei@bigshareonkne. comy’ invesiorEdgshareonling.com

Contact Person: M, Prabhakar
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For Eco Hotels and Resorts Limited
On Behall of the Board ol Directors
Sd/-

Mr. Vinod Kumar Tripathi

Execulive Ghairman

DIN: DO796632

Date: Jamuwary 13, 2026
Place: Mumbai, Maharashira
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"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

epaper.jansatta.com



